™ NATIONAL COMPANY LAW TRIBUNAL
BENGALURU BENCH
COURT NO.1

ATTENDANCE CUM ORDER SHEET OF THE HEARING OF NATIONAL COMPANY LAW TRIBUNAL,
BENGALURU BENCH, BENGALURU, HELD ON 15.12.2017.

PRESENT: 1. Hon’ble Member(J) Shri Ratakonda Murali
2. Hon’ble Member(T) Dr. Ashok Kumar Mishra
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ORDER

Counsel for Petitioner is present. Smt. Prema Hatti, Standing Counsel appearing
for ROC & RD is present. Counsel for Petitioner filed memo alongwith
annexure. Smt. Prema Hatti, Standing Counsel requested time for filing reports of
ROC & RD. Sri Pramod Kumar, Assistant from O.L office is present. O.L has
filed common application in O.L.R No.181/17 seeking permission to appoint a
Chartered Accountant from among the panel maintained by his office for the
purpose of scrutiny of books of accounts and records of the Transferor
Companies. Counsel for Petitioner has no objection to grant permission to O.L.
Hence, OLR No.181/17 is allowed vide separate order. O.L is permitted to
appoint a Chartered Accountant from among the panel maintained by his office
for the purpose of scrutiny of books of accounts and records of Transferor
Companies. Petitioner Company is directed to pay the fee of the Chartered
Accountant as fixed. For filing reports list it on 16/01/2018.
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